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5, Shamnath Marg,

Delhi,

2. The Joint Dirsactor

Directorate of Fducation Estt, I7T Branch

01d Secretariat, 5 Shamnath Marag,

Delhi
3. Dy. Director Education,

South-W District,

Directo 2 of Education,

Vazant har,

Neaw Del
4, Dv. Director Education

Wast District/Directorate of Education,

New Moti Nagar (Admn, Branch)

New Delhi, .~ Respondents
By Advoocate - Shri George Paracken)

DR DE R (ORM)
By Hon ble Mr, Kuldin Singh. Member 7}

Applicant is  a teacher working in one of the
schools  run by the resnondents, Respondents are nning
various schools in the t ritory of Delhi. Apnlicant  is
cladimling posting in a school of  her choice., Accordin no
to the policy of the respondents for trans sTer/nos flhm any
teacher  who has worked for a period of 2 vears in & rural
school, can make a request to be posted in a school of her

Jor
e e s meSa e T —— e e — ) S - -




e

;@

L2
choyilce The applicant in this case has macle a2
renresentation to the respondents that as she has

entitled tey  he nosted in a schoal of her ohoics and
acoordingly  she  be posted ln some of the schoeol of her

2.0 She has also stated that earlier on her reauest
the Directorate of Education had passed an o der
transferring her from South Wost District to lWest
District, as requested by her, but after her transfer to
tha West District, the Deputy Director Education (West
District) was supposed to post her in a school of her
choice, Howevar the Denuty Director Education (West
District), again posted her once 1o Matiala school and
once  bto Village Mundka which are aagain rural schools, so

the apnlicant has nrayed that the orders passed by the

Deputy Dirsctor Education (West District) be guashed and

directions he given to the Deputy Director Education, West
District to comply with the directicons passed by the Joint

Director given in OM dat
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tha orders passed by the Joint Director bhecause the orders
nassed by the Joint Director (Education) reached the

the Joint Directoi reached there, the Deputy Director of
Edhezation nad  already passed the orders effaecting




rransfers Wit

the result no vacano

of the ar

the Joint Dir

&, T have heard the learned counsel for the narties
and have gone through the records.

) 1 i an admitted case nF the parities that the
applicant has to her credlt 9 years of service 1in & rural
sohool, There is no dispute to the fact that the
applicant has a right to he nosted in a school of  her
“herice or near to  her resldence, a3 nar respondents
nolicy. The name of the applicant is also marksd wilh 2
star bto give her a preferencée for the npurpose of giving
nosting to her as per-her choice, but the only plea of the

resnondents is bthat first of all
the start of the academlc $8sS

disburbance

during

ocoasion  when the orders from
reached, by then the transfers
already taken place and no vaca

even the directions given by the

6. Considering the above
andd  the rival contention of the
nurnose of the apnlicant is to

the transfers are made at

jon so that there 1¢ o
o vear and on _the last

noy was avallable 1n the
nt, with the resuglt  Lthat
Inint Director Educatien

facts

hackground of the

parties, I think the main
13
get a posting neat the
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nlace of her residence. Since hy rendering service For
about a period of 9 years 1n & rural school a: nar the
é&@ting!transfer nolicy of the respondents, the appllicant
hae earned such a status that she should he accommodated
for the purnose of being posted in & school of her cheolce
or a school near by her residencs and since the next
acE chemi session. iz likely to approach and for the past 2

orders of the foint
not he nosted in a school of

7 0A deserves to be allowed As such I direct now
@ the respondent No.4, the Deputy Director Educaticn (West
pistrict) to give a posting to the applicant iﬁ a school
af her choice or nearby to her residence wherever the
yacancy is available in the next academic session wﬁen the
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. Formml  application to the
and resnondent No.4 partic
\&pp‘l;ant is  given a nhost
{1 Aransfer/nosting policy of
»
hrey choice or nearby her res
ia avallable
8 The 0A i3z disnosed
No order as to costs
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wlarly will see to 1t that
ing in accordance with the

dence, wheraver the vacancy
f with the above directions.
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